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SALARY AND ALLOWANCES OF

LEADERS OF OPPOSITION IN
PARLIAMENT BILL—contd.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Iriseon a pointoforder.

MR. DEPUTY-SPEAKER: On what ?

SHRI HARI VISHNU KAMATH: I
take my stand on the proviso to sub-rule
(2) of Rule 376 and Rule 8o and Rule 66.

At the outset I submit that this is a
major Bill and not a mincr Bill to be dis-
posed of summarily, and it should nct be
bull-dozed or steamrolled or road-rollered.

I submit that after the resurrection of
democracy as a consequence of the non-
viclent electcral revolution of March,
this Bill has emerged as a milestone, a
landmark, on our march to a m~del par-
liamentary dem~cracy. I acceptthatand
I am happy that it has been introduced.
But it is rather ill-timed because there
is a Iot of misery due to flcods in the
country and the people are suffering on
account of the firod devastaticn. I think
it would be far better if it is brought at a
later date.

Why I do r.ise a peint of crder is:
under the provise, you are well awere, and
the House is well aware, that this Billis a
bitof aninterloper. This Billis an inter-
loper in the sense that criginzlly it was
not there;it was, I would nct say, smuggled
or Sneaked in butintroduced at a late stage
and brought to the notice cf the members. .
(Interruptions). My friend here <cays,
Surreptitiously. That is perhaps a harsh
word. Id» not know whether the Opposi-
tion is impatient. I am sure the leader
of the Oppo iti 'n will not mind if this Bill
is taken up in the nextsession. I am Sure
they will not mind a three months® delay
because you are well aware that the hen.
Minister of Inf rmation and Brcadcasting
Shri Advani, is waiting here for the Iast
S0 many days f r a discussicn on the
White Paper,—White paper c¢r black
paper cr red paper or whatever col~ur
youm y like, that paper has been put
down fr discussion to-day and that has
been all tted 7 hours. Please 1 ok at the
clocknow. Itiss minutesor 10 minutes
past 2 and ths H use has agreed to sit
only uptd 7 O’clock.  So, there are only
less than five hours. I am sure this Bill
will take an hour or an hour and a half,
ifnotlonger....

SHRI DINEN BHATTACHARYA
(Serampore) : There are so0 many am-
endments.

SHRI HARI VISHNU KAMATH :
So, the time left for the Minister of In-
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formation and Broadcasting will becn e
4 hours or even less. If the House agre e
to have a memorable day, a memcrab
night and have a midnight sessicn as w®
once had in the Third Lok Sabha—I do
not know....

SHRI DINEN BHATTACHARYA :
We got a good dinner.

SHRI HARI VISHNU KAMATH :
That makes it attractive, it acts as an
incentive. If the House agrees to sitall
night or at least till midnight, then we are
agreeable that this Bill should be taken
up now. Otherwice if the Oppcsition
agrees, then this Bill may be taken up in
the next session. That is my first sub-
mission. . ..

SHRI A. BALA PAJANOR (Pondi-
cherry) : Provided it is given retrcspec-
tive effect.... (Interruptions).

SHRI HARI VISHNU KAMATH :
If you are agreeable, I will nct proceed
further..... (Interruptions). You do not
Seem to be agreeable and you are impatient
to have it passed....

SHRI HITENDRA DESAI (Godhra):
We stand cn nobody’s mercy.

AN HON. MEMBER : What is the
intention of the government?

.SHRI HARI VISHNU KAMATH :
Sir, proviso to sub-rule 2 of Rule 376
reads as follows :

“A point of order may be raised in
relation to the business before the
House at the moment:

Provided that the Speaker may permit
a member to raise a point of order
during the interval between the
termination of oneitem cf business
and the commencement of
another....”

Under Rule 377 hon. members made
their submissions. Between the termi-
nation of that item of business and the
commencement of the next business, I am
raising this.

MR. DEPUTY-SPEAKER : That is
why I am hearingit.

SHRI HARI VISHNU KAMATH :
I cometo Rule 80. Itreadsasfollows:—

“The following conditions shall govern
the admissibility of amendments
to clauses or schedules of a Bill:—

(i) An amendment chall be within
the scope of the Bill and relevant
to the subject matterofth e cl:uce
to which it relates.”
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How is it applicable to this Bill?
Please see clauses 11 and 12 of this Bill.

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). Itis not
under consideration,

SHR1 HARI VISHNU  KAMATH :
‘When you move the Bill for considera-
tion, it will be toc late fcr me.

‘Clauses 11 and 12 are in effect amend-
ments to some other Acts whick have
already been passed by this House.
Salary, Allcwances and Pensicn of Mem-
bers of Parliament Act, 1950 snd the
other Act which is sought tc be emended
through the back door by this Bill—Par-
liament (Preventicn of Disqualification)
Act, 1959.

Please lock at the amendments that
are sought to be made. They are nct
witkin the scope of this Bill.

Please refer to line 13, page 4. This
refers to the provision in the earlier Act
passed by the Parliament—where the phrase
“an officer of Parliament” appears.
Through the medium of this Bill that has
to be amended. That is outside the
Scope of this Bill.

Amendment to Clause Iz is cutside
the scope of this Bill because the GCvern-
ment apparently tekes it fcr granted
that the House will pass the earlier
provisions of the Bill. If the earlier
provisions are not passed, this will
not arise. Therefcre, the proper cc urse
is under Rule 66 which is as under :

“‘A Bill. which is dependent wholl
«or partly upon ancther Bill........ 22

“They want to by-pass this rule. What
they should have done is to get it passed
upto Clause 10 and then they should
have brought two mocre Bills—Amend-
ments to Salary, Allowances and Pension
of Members of Parliament Act, 1954,
and another Bill, an amending Bill,
namely, Parliament (Preventicn of
Disqualificaticn) Act, 1959. Ncw, Sir,
these two Bills could have been intro-
.duced along with this Bill cn the same
dey and taken up tcgether after this
Bill had been passed, as I said, upto
Clause 10. Thereafter, the cther two
Bills could also have been tzken up
and passed. Therefcre, what I submit
is this. This Bill to be moved by
the hon. MiniSter iS untenable ss it is.
Itis out of order. It shculd be
taken wup after preoperly regularising
the procedure, and I submit that this
amay be taken up in the next session.
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Bill
THE MINISTER OF FARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : Sir, it
1S always a great pleeSure t© accC mpzny
the hon. Member frcm Hoshangabad
back and forth through the rules of
procedure. I must say with 21l respect
to the hcn. Member that the pcints
whth he has made out, in my humble
opinion do nct prevent the House
from granting me leave to intrcduce
this Bill. Sir, this Bill has nct been

Introduced surreptitiously.

SHRI HARI VISHNU KAMATH :
I never said so.

SHRI RAVINDRA VARMA : He
was on the pcint of berrowing that
expression from somebcedy else. I do
not accuse him of using any such ex-
pression. I believe, Sir, this Bill has
found a place in all the statements
which I made in this hcnourable House
on Government Ruciness ¢cn mcre than
one occasicn. When I was asked
whether I wculd be zble to intrc duce
the Bill in this sessicn, I did reply,
the Bill was not ready, but we dc hepe
to bring this Bill before the sessicn
adjourned. Therefere it wevld be totally
wrong to imagine that Gocvernment
has sprung a surprise in this Hcuse.
It is before the Hcuse in the shape
of Government’s intenticn to bring
such a Bill.

SHRI HARI VISHNU KAMATH :
That is why I used a mild language—
intesloper, I said.

SHRI RAVINDRA VARMA:I
am most thankful for his mild larguage,
which is characteristic ¢f him. There-
fore, Sir, I would humbly urge you
and the Hcuse to permit me to go
ahead with this motion.

MR. DEPUTY-SPEAKER : The
Minister for Perliamentary Affeirs has
given you a bhistory of how this Bill
came into being. I think almest from
the start of the sessicn this subjcct
was raised znd they said, the Bill was
not ready. Now that the Bill is ready,
he has brought it before the Hcuse,
and it is listed in the List of Business
of today. There is ncthing wrong
in taking up the Bill. If hon. Members
could use scme self restraint we can
finish it in an hour. If there are con-
sequential amendments which arise out
of the Bill they can be introduced.
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MR. DEPUTY-SPEAKER : You
cannot go on like this. You should
have taken my permission under Rule
377. It will not go on record.

=T 37T o *

MR. DEPUTY-SPEAKER : I did
not permit anybodv. Nothing will go
on record. Now, the hon. Minister.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
LABOUR (SHRI RAVINDRA
VARMA) : Mr. Deputy-speaker, Sir,
Ibegto move t : '

“That the Bill to provide for the
salary and allocwances of Leaders
of Opposition in Parliameni, be
taken into consideration.”®

This is a very simple Bill and a very
short Bill. However, Sir, I would
entirely agree with my distinguished
and hon. friend from Hcshangabad
.that this is a very significant Bill and,
in a sensSe, it can also be deScribed zs
a histeric Bill. It is, as he said, a
landmark or milestone as far as this
Parliament is concerned.

SHRI HITENDRA DESAI :
Don’t call it ‘landmark’. Some of the
States have already such provisior.

SHRI RAVINDRA VARMA :
As far as this House is concerned it
is—]J do not know why the hon. Membe;
should take an cffence to such a simple
remark made in the maiter. It is,
in our opinion a milestone, in our
advance, along the path to fuller and
more effective democracy in this country.

Sir, it is a testimony of our living
faitb in democracy,—our living faith
in the right of dissent in a democracy
for the Oppositicn, in the legitimate
role of the Oppeositicn, in a rarlia-
mentary Demccracy and our faith in
the necessity fir the Government, as
far as all organs of public opinicn are
concerned, to provide the Opposition
with the necessary oppcrtunities to
the evaluation, formulation and expression
of public opinion.
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. Sir, on an occasion like this, I think,
it WO!lld be wrong cn my part, to make
any jarring ©r marring observaticns
about the attitude that others might
have to the Opposition. I wish, ncbe dy
compels any reference to whatever
might have happened in this country
and whatever consequence the people
may, legitimately, cr, ctherwise, have
drawn about the attitudes of different
parties in the Opposition.

_ Asfar as this Governmentis concerned,
since thxs'G(-vernment believes sincerely
and genuinely in the system of parlia-
mentary sysiem, it believes that the
Opposition has a definite, distinct res-
ponsibility and role to play in a Palia-
mentary Democracy. It shall nct be
guilty of muzzling the Opposition;
it shall not be guilty of extinguishing
the right of dissent, '

Sir, it believes that democracy is
the rule’ of public opinicn and the
public opinion can be formulated only
if the instruments and means necessary
for the f.rmulation of public c¢pinion
are equeally available tc all. When
there is the evolution or the expression
cf public opinicn, naturally, there
would be an attempt, an effcrt madeto
discover a conSensus. But, it may
not be always possible to discover a
consensus. LC, Parliamentary Demo-
cracy, as you kncw, has tc function
in ierms of the identification of the
majority opinicn and the minority
opinicn. Under such circumstances,
the view and the will of the majority

" has to prevail. The position of the

minerity is equally sacrcsanct in a
Demcciacy. It is essential, therefore,
to provide oppcrtunities, amenities,
and status necessery for the Oppcsition
to play its legitimute role in a Parlia-
menta:y Democracy.

As my hon. friend, the Rt. hon.
friend from Godhra said, it is net the
first occasicn that this matter is being
discussed in this ccuntry, nor is this
country the first country which is
addressing itself to this questicn.

Other countries like Grezt Britain,
Canada, New Zealend and nearer home
even Ceylon have made provisicns of
this kind. In our country true—as
he was anxicus to remind thisS House—
meny States have adopted similar legis-
lations. Therefcre, this is ncthing new
but as far as this government here is
concerned we are quite conscicus that
even as the government has a role to
paly the Opposition has alsc a role to

*Not Recorded.

+ Mboved with the recommendution of the President.
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play. We, therefore, want to provide
.every opportunity to the Opposition  to
be effective—to be legitimately effective.

‘The Opposition in a parliamentary
democracy is a symbel of a national
alternative. It is the frcal peint round
which alternative views and pclicies
crystallise. It has a sacrosanct responsi-
bility in democracy to mount an eternal
vigilance on the acts of omission
and commissicn of the Administretion.
“The Oppositicn, therefore,—which is
a genuine Opp siticn—is regarded al-
m~st as a naticnal alternative and every
student of Politicel Science knows that
the legitimate Opp “siticn, the authentic
Opposition, is always regarded &s a
potential or alternate government.

SHRI HARI VISHNU KAMATH :
“The Opp-sition should be truly leyal
to the nrinciples and practice of parlia-
mentary democracy.

SHRI RAVINDRA VARMA : Sir,
he is one of the fathers cf the Con-
stitution.

SHRI SOMNATH CHATTERJEE
{(Jadavpur) : He is one of the unwilling
or reluctant fathers of the Constitutiocn
as almpost all his amendments were
rejected.

AN HON’BLE MEMBER : He is
a bachelor father.

SHRT RAVINDRA VARMA :
Anyway he knows. Theref re, Sir,
we are of the view that in the Same
way we h>ld that the masjority has
a duty to prtect the rights of the minority,
the minority has & duty to ensure the
prevalence ~f the right of the mojrrity
to rule. If there is irreconcilibility
and if there is ' no granting of the para-
mouncy necessary of the will of the
majority as expressed by the electcrate,
then there may be no demndcracy of
‘th= like we want t> establish. The
loyalty of the minority to the interest
of the cruatry is taken f>r granted
and should never be questiond. Sir,
I am n~t saying something which is
light. When anybady who is in govern-
ment immediately wants to  write-off
the Opp sition by questioning its mctive,
then things take the same shape as
they took very recently.

Sir, I do not want to take much time of
the H>use because I do not think there
is difference of opinion as far as the
basic question is ¢ ncerned. The Bill
seeks t> provide the -Leader of the
Qpposition in this House as well as

- thz >ther House with due rec-gnition,
with status that should attach to an

Bill

important position like that of the
recognised Opposition. It 2also tries
to provide the Leader of the Oppcsition
with such amenities and facilities os
he requires to play his rcle effectively
in a parliamentary democracy. This
Bill does not attempt to dc enything
mere. It tries to do what is basicelly
and absolutely necessary t¢ ensure that
due reccogniticn is sccorded to the
Leader of the Oppositicn 2nd to ensure
that he is provided with facilities and
the amenities necessary to pley an
effective role.

I do not want to Say more—szs I
said earlier—because we are nct here
for recrimination or retaliaticn. We
are here to ~pen a new chapter. We
are here to try and see that new attitudes
are developed in this country. We
are here to see that every institution,
every attitude that vitiated democracy,
that inhibited demccracy, is got rid
of and everything that is necessary to
support democracy, to Svstain deme-
cracy and to create bastions of demrcracy
in the minds of the pecple and ins-
titutions is promcted. Therefcre, Sir,
without taking much of the time of
the House, since I am confident that
this is a Bill which is above contreversy
and which is based on a principle which
everyone accepts in this Hcuge and
outside, I would commend this Bill for
the consideration cf the House.

MR. DEPUTY-SPEAKER : Motion
moved :

““Thet the Bill to provide for the
salary and allowances of Leaders
of Opposition in Parliament, be
taken into consideraticn.”

I am told that there are some amend-
ments. Mr. Vinayak Prasad Yadav,
do you want to move your amendment?

SHRI VINAYAK  PRASAD
YADAY (Saharsa) 5 YeSJ I move :

“That the Bill be circulated for
the purpose of eliciting cpinicn
thereon by the 4th November 1977.7°(1)

SHRI M. V. KRISHNAPPA
(Chikbzllapur) : Mr. Deputy-Speaker,
Sir, I am glad to welcome this Bill
moved by the hon. Minister who wag
once my colleague and whe is now a
Minister in the present Morarjibhai
Government. By having moved this
Bill, he has shown a good gesture.
Itis a good gesture which the Cengress
Government wculd have shown esrlier.
But there was no reccgnised party
in the Oppositicn at that time. Certain
norms have been fixed to get a recegnition
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by a party I think 10% of the total
strength «f the House 15 necessary to
getrecogmtuion, Itwasa latest federutun
of indwiduals or the Members of a
party. A party which has been elected
on a mamsfestc, I think, 15 a party
that can claim recogmtx n in this Fcuse
And no party could get that mimmum
number The Cignress Gevernment
could not rccognise the Oppesition
Otherwise, 1t 15 the Cingres , as a
mcvement as an  orgamsaticn  that
fought for the frecdom ¢f this ccuntry
and after freedom gave a sound eccn mic
basic for the pr¢ per working ¢f demo-
cratic instituticn 1n this ccuntry Ouwr
t unding fathers of the Cinstitution,
one « f whesm 1s, here, bad 1in mind thata
day wculd ¢ me when dem cracy
would work in this country in full
swing Sir, we must also think «f the
peopic of this  cuuntry, beacuse,
ultimately 1t 35 thuir uncomme n o mmen
sense that has brought the Ci nstiutn
to this country If you ¢t mpare this
country with the neighbc uring ccuntrics
~Pakistan  and Bangladesh—which
got independence a day e rlier than
this country, you will know what 1
the system of Government they are
followmng So, the pcople of India
have given a Gtvernment today to
thss ccuntry which are 1n & comfc 1table
majerity ¢ rule and they have given,
f r the first tume, a streng oppcsitn
to fight and bung to hight the drawbacks
of the Government in power So,
the people « f India have chosen 1 path
which 15 g Ing to Stay in this cuntry
It 1s )t new We had alrcady had 1t
in varus forms Thae wat a4 ruje
ot Dharma herc 1n the doys «f Ashcka
ana Buddha Dharma 15 « w(rd which
has not equivalent w rd mm Enghst
that kceps this universe n balanc,
that 15, 1n Dhaima  Deme cracy alone
can keep this umverse 1 balance
Democra*ic government al¢ne c.n keep
this country in balance  This has been
reahsed by the pueple  of this countrv
and this las alsc been redected o day
It has fallen to ow kt hictcnien.ly
spe king to d¢ this  During 30 years
ne C ngress  government lad  firm
1 undations on the ¢¢ nomic, scientuye
and industrial trents for g od woiking
«{ democracy

SHRI HARI VISHNU KAMATH
Y u have destroyed 1t

SHRI M v KRISHNAPPA
7 hat party also gave talent  Ycu must
nct f rget that the talent which 15
situng in front < f us tc day 1s the preo duct
«{ Congress, the Frime Mimster 1
the product «f congress, the Hime
Munmster 1S the product «f Congress
1 see almost half of my friends sitting
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there are from Congress But for that,
the people would n t have voted for
them because trusted leaders «f the
C ngress_are there, pecplc wh were
m e Cnress have g o there
give leadership t¢ the country My
friend Shri Ravi Verma said that 1t
was a new chapter, I welcome the new
chapter There sh uld dectrum and
decency 1 this House I welccme
that { can assure you on behalf f
our party that we ar¢ herc to ¢ < perate
with the government 1n a construc ive
w1y and sce that there wall nct be lack
of dec rum and decncy But the
tryuble start s metime frcm the « ther
s1de beeause ¥ u are in bigger number.
In the last chapter «f Mahabaratha.
Yaksha asks Dhirmaraja what was
the wonder ¢f w ndus?

AN HON MFMBFR Indira
Gandh

SHRI M V_  KRISHNAPPA
In the hands of such people, dem cracy
has no future mn this ccuntry Dhar-
madraja rephed eviry day people arc
dying and stll man dce. nct beheve
that he 1s g ing t« dic cne day that
15 wender  of  wonders
(Interruprions , If y>u know that one
day you will have 0 ccme here then
an  tutude «f mind will be there
You think you are g mg to be perma-
nent there (Interruprions)

AN HON MEMBFR Onlv your
party thought w

SHRI M V  KRISHNAPPA
That 15 why ycu are behaving 1n such
1+ way Oue doy somc «f y u wll
have ¢« ¢ me to this side all «f you
wnn t ¢ me because then ycu will
be 1n p wer If y u recahse that, ycu
will ¢ nader all things with due consi-
dcratun that a matter deserves T
thank my friend and Shr1 M ramp
Desats mmmstsy for huving  breught
this t rward 1. was S.d that 1t was
n thing new We are follk wing the
M ther «f parbaments, that 1S Brituch
Parliument In England and 1in many
«ther countries with a parhamentary
dem>cracy working successtully  there
15 this system  In many state. in cur
country they have artroduced thue
It 15 agan given to out party to establish
a strcng democracy wn his eountry and
hist 1y would repeat, 1t 15 only Congress
that oould estabhish a sound demo-
cracy Today we have that pcsiticn
Nbot oSnly the rcc gmsed opp sition
party has been given faciities, ¢ ther
opp sition grcups alsk have been given
facihties.

In Britan, not only the recogmsed
Opposition party has been given facilities,
cven other groups have been given facili-
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ties by the British Government I

a day would come here also when
other Opposition group leaders would
also get the facilities so that—Parhament
ary democracy would work well in this
country

SHRI KANWAR LAL GUPIA
(Dclhs Sadar)  There 1s no nced for any
further discussion on this

MR DEPUTY SPEAKER Mr
Kanwarlal Gupta, there arc siw or seven
more members to spcak If all the seven
Mecemb.rs agree we can pass it Anyway,
I appeal to them to take as hittle tume as
possible

SHRI HARI VISHNU KAMALH
Mr Deputy Spcaker, Sir, I shall not be
long Bccause I have given notice of am-
endments, I will have to speak agan
I will not repeat the arguments I wiil
not repeat myself I will now say what
1 will not say later on

MR DEPUTY SPEAKER May be,
you can say now what you want to say
later on

SHRI HARI VISHNU KAMATH
Put 1t any way you hke In Mahabaratha,
1t 18 sad

ag-Afg woa
ggifer ~ A7 wafaq

It 18 Sanskrit Sanskhmt 18 the mother
language

I was interested to hear my old colle-
e in the Third Lok Sabha, $hn
Krshnappa talk of the wvirtues of
democracy, how his party has been
strengthening the roots of democracy,
how hus garty has been cngaged even
today 1n that laudable task But I cannot
forget what happened during those twenty
months, really hideous monstrous twenty
months ot Emergency It was during those
twenty months that those very friends—
who now talk so big of demoacracy who
now pledge themsely es to demociacy and
who now talk about their contributions
to democracy—~who destroyed the very
house which they sought to build in the
revious twenty or twenty five years
t them not speak of dumocracy today
My hon friends therc—let them search
their hearts, let them search souls and
pledge themselves anew 1f they can,
solemnly, truly, truthfully and lovaily
to the principles and practices of parha-
mentary democracy

The Mimister of Parhamentary Affars
the right hon Gentleman from Ranchi—
he has travelled a long way from erala

1]

to Ranchi—I hope 1t has been a pleasant
journey I think he 1s happier 1n Rancha
than 1n Kerala

AN HON MEMBER The Mister
18 not hstening

SHRI HARI VISHNU KAMAIH

t was not anything derogatorv or
pey rative I said 1t was pleasant journcy
—whcther 1t 13 from Kashmr 1o Kanya
Kumait or from Kutch to Koluma, 1t 13
always a pleasant travel throughout India
I am sure trom Kanya Kunmuar or trom
Kaladi to Ranch 15 a very pleasant jour-
ney In this inspiring observations while
moving the Bill, he reterred to thisland-
mark or mulcstone I agree with him and
I made a simular observation while raising
the point ot order Unfortunately, I cannot
say whether the milestone or land-mark
that we are going to build today by the
passage of this Bill will not be disfigured,
defaced or defiled again I ocking at their
record for the last 20 months, I am
anxious that 1t should not happen.

What happuned last year ? The then
Congress President, Shri D K Borooah,
C some st and I wag ded
when 1 read that statement What did
hesay > Idonotknow wherche 1s hiding
today or where 1s hus hude out He said,
“The opposition 1s1rrelevant in our coun-
try today I” And, they applauded hum
to the skis, thc% wah wahed him and
agreed withhim Theopposition members
were then o jail kven the Rt Hon
Mcmber from Ranchi was 1n jail at that
tme When all the opposition group
leaders were 1n jail, they were waxing
eloquent about democracy 1n this House
at that ume this House had become
mortbund and paralvsed When the then
Congress  Presidunt  talked about the
opposition being irredevant, not one of
them raised their voice 1n protest against
it Iwas in Dedhi at that ime—I was be-
ing prosceuted and persecuted also—and
I wa, rcading vay carcfully all the
newspapers Not one voice was rased 1n
protest That was thar attitude If that
18 the atutude, where 15 the guarantee
that they have changed their stripes or
sports ? Tl ewr saying so will not do
Let them tell us solemnly let them assure
i:s that they have really changed their
earts

The trmer Prime Mimister had no
respect for the opposition whatsoever
During the ten years she was unfortuna-
tely in power 1n this country, the people
suffcredsomuch Deme cracy was devalued
andd wngraded Democracygwas slownly
eroded and hinally destroyed W hat did she
say ? When the opposition tried to forge
unity 1n this country during the 20 mon=~
ths of emergency, she came out with an
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incredible, astounding, most auiacious,
most chesky, and most offensive observa-
uon ., “The Opp »muon has beensubdued,
but not vanquished {* Intovication of
power.

AN HON. MEMBER . Arrogance of
power.

SHRI HARI VISHNU KAMATH .
Not mere airogance, but intoxication of
power, dementia of power, power-
demented, That was the spirit of the
then Prime Mimster,

There are—I do not know who
described 1t so—four stages ol 1ntoxica-
tion The first stage 1s supposcd to be
yocose, the second 15 bellicose, the thud
18 lachrymose and the fourth 15 ¢> natose,
*Lachrymose® means tears, croco lile tears.,
‘Jogose’ means they were very happy
I have got so maay cutrings here today
whuch I hnd prepared for the discussion
on th- White Paper. I cannot read them
now becausz T do not have much time
Tocase—ev ‘cybody was happy 11 this
country, all was peaceful wd 1rmal
when the Ymergency wis prolamed
and all werte quiety gong about therr
normal wations Even Mr. B.K Nehru
1 London said  **Nothing has happcned
n this ¢cruntry®” We hav. got evaything
n the White Paper tself I will read st
at the proper time. Our Ambassador 11
Amernica said, ““People were gomng on
with thsir normal business and they
were happy that the Emergency wis pro-
claimed Our Ambassadors and High
Commusstners staged a ¢ ymmand pai-
formince  They were ashed to do so,
and th v did £ That 1 why perhaps
wz cannot hive much quarrel w th them,
though thev ovesdid then part  thev
did 1t varh 4 zeal worthv ot a better
cause That 18 my guevance against
them that 15 mu charge aga st them
First of all 1t was jocost—>virbo v was
happv. Then cime the bell we stage.
Sh. went about saving * They are
subdued but not vancwshed I have
not vanqu shed them, Let thom all come
1 will vanquish them,” Thus is bellicose.
Then lachrymose 1 have got the entire
tape contamng the T.V. intuviw of
Dawvid Frost with Mrs. Gandhi,

SHRI RAVINDRA VARMA  What
15 the evidence of lachrymose » What
evidence do you have ?

SHRI HARI VISHNU KAMATH *
T said, crocodile tears. They also shed
tears. After all, man 1s a supzrior ammal.

SHRT RAVINDRA VERMA  When
the crocodile ts in water we do not know
what are tears and what arc drops n
the water.
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SHRI HARI VISHNU KAMATH :
They are amphibious, and so they can
come on land too,

SHRI RAVINDRA VARMA: They
crawl any way.

SHRI HARI VISHNU KAMATH:
They are amphibious, There are croco-
diles even on that sitde  Theretore, lachry-
mose 15 when they start shedding tears.
She said “I am sorry”, that 1s what
David Frost quoted “‘that this thing
happened.” There 1s only one sentence
I wall read. David Frost asked the former
Prime Mimnister ““Of all the thungs that
happened during the Emergency, what
do youregret most ?* What did she say ?
Ske sud *“‘Qae natucally regrecs any
suffering * Naturally, as our hon. Home
Munister sard the other day, lying comes
to her naturally, she seldom speaks the
truth Lymng comes naturally to her,
as truth come natwially to Mahatma
(Gandhi She told Frost “One naturally
regeets any suftering or hardship to peo-
ple, and there was some”~some suffer-
1ing during the Emergencey—*‘tor which
T have expressed regret”—regret to David
“Fiost and not to us— and I am sorry®
——one more woid ‘sorry'—*“that this took
plaé:e." “‘but 1t was not dehberate”, she
said.

The next gucstion was  ““And that 18
the thung most of all What about the
way 1in which the sterhization programme
became mach more enforced during the

imergency ¢ In retrospect would you
hive said that was a major muistake >
The poor wot1an comes out with regret
She replis ¢ Fhe mistake was that it
was left to offic als fargelv, nstead of
ctzens”—Sarjav  and  Ruksina  pro-
bably—" taking up and persuading peo-
ple The goveinment’s policy was not
cocraon at all Somehow there was sort
of both things—on the ond side perhaps
over-zealousness  of  people®—like the
Lt Govcinor about whom we heard just
a little while ago, and Shri Sushil Kumar
—* thinking they would eachcompete
with the other 1n having more, and some-
umes people domng things deliberately
1n order to make the government and the
programme unpopular.”

‘The best picce, the piece de resistance,
of the interview comes next, about
democracy. I want completely to blast
what people ke Mr. Krishnappa said.

MR. DEPUTY-SPEAKER. I thought
you will keep something for a later
occasion.
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SHRI HARI VISHNU KAMATH:
That will come later on. The most
interesting thing is this. I am sure you
have read the full text. Mr. David Frost
asked a question: ““Also, you were in the
middle of your crisis” —when the Emer-
gency was proclaimed. She replies: “That
was not much of a crisis because nobody
had any doubt that T would win my
case in the Supreme Court.”” Have you
any doubt ? Nobody had any doubt,
she says. Then he asks, just as we are
.asking now, David Frost asks: “Nobody
‘had any doubt ?”° a cross question. She
ssays: ‘“No, I don’t think so.” Then the
next question is of Frost: “Well, why was
the law changed then ?” It is a very
deep probe that David Frost makes ‘“Why
‘was the law changed on the 5th August

...”” —he knows the date also—:«. . . .if
you WOUld have won it any way ?”° (inter-
ruptions) If you want to save democracy,
ithere is a duty cast on you; arrest her
and try her; then only you are true de-
mocrats.

5 hrs.}
SHRI K. P. UNNIKRISHNAN

{(Badagara): What is the relevance of all
this ?

SHRI HARI VISHNU KAMATH:
You are not here to decide it; the chair
will have to decide it. I say you do not
«deserve this Bill.

SHRI K. P. UNNIKRISHNAN:
Then withdraw it; take it away.

SHRI HARI VISHNU KAMATH:
“Why was the law changed ?”

Now comes the best of the lot. Shesays:
““Well, that was because they were
terrorising people’

' «—who ? JP and others were terrorising
the people ?—
“including the Judges.”
—they were terrorising the judges !—

““The Judges were getting phone
calls”

—from whom ? From her—
“and so on. I think the”

. —she fumbles a little, T ‘think

‘‘this was, that the Members of Par-
liament just got worked up, it was
¥y certainly not my idea.”
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The amendment was not her idea. If
this is your democracy, to hell with such
democracy. We do not want that demo-
cracy.

Then Mr. Frost asks:

Changing of the law was not your
idea ?”?

She says:

“Thgt particular part of it was not
my idea.”

It was done by Members of Parliament,
by the then majority party, it was not her
idea. If you feel your interests get hurt,
if you have got the truth in your heart,
say it was her idea only, and not your
idea, to make amendments to the Cons-
titution. Then only we can rely on you.

One last word, before I have my say
on the amendments later on. I think the
Minister of Parliamentary Affairs, the
right hon. gentleman from Ranchi, said
in the course of his speech while moving
themotion that several Assemblies,
several States,” have introduced, have
passed similar legislation. He has not
given us a list, or mentioned the names
of those States. But that is a different
matter. If I remember aright, the pioneer
in this field was West Bengal, Dr. B. C.
Roy in his time. That is why I have got
an amendment later on. The West Bengal
Assembly in 1957 or 1958 was the first
to pass a Bill of this kind, a legﬁs“ tion
of this kind. But the then Leader of the
Opposition refused to accept, as far as
i know, the amenities, the facilities and
thb salary that was offered to- him as the

Leader of the Opposition in the Bill.
We do not expect the Leader of the Op-
position here to do a similar thing. Let
them have it we do not mind it. T _?t is
all T have got to say on the Bill. I sup-
port the Bill in prmc*ple, not in details.

SHRI SAMAR MUKHERJEE (How-
rah): Mr. Deputy Speaker, Sir, at the
stage of introduction, Shri Jyotirmoy
Bosu has opposed this Bill. Because the
time was very short, we could not give
amendments at the proper time. Very
hurriedly, this morning we submitted
certain amendments and most probably,
the Members might not have seen those
amendments.

The purpose of this Bill is to make
the leader of the Congress Party gs the
leader of the entire opposition. We cannot
accept this position because of the com-
position of the opposition. There are so
many groups and parties who differ in
their programmes, ideology, policies,
basically and fundamentally. This Bill
is the result of the immitation of the
British Parliamentary system. This idea
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has come out of the wdea of two-party
system which the Janata Party leadership
s welcoming m Indiw after the parlia-
mentary clections But we are totally op-
posed to this 1dea

SHRI K P UNNIRRISHNAN You
want only «ne party rule

SHRI SAMAR MURHFRJEL W hat

18 this two-party system ° In place of
Janata Party Congicss willagain come 1nto
er, that 1 two party syskm In
\g.g:xm, i Amawa, ths two pacty
system 18 there and rom there you are
going to umitate this idea 1y was the
Jesire of the Indian bourgeorc long be-
fore becouse 1 Fogland capitalism 18
safc wiether Labour Party comes into
wer or the Conservative Party comes
into power Hue this attempt was
started long bitore how the two party
qystum could be brought about ~ But
the Indian 1cilities are totally differes t
from the realitics n England  Atter the
Parl v and A bly clections,
you can see the whole picture of India
Who 15 the alternative 1n West Bengal 2
After Janata, who vhould be the alter~
native ? Now the West Bungal Janata
Party President, Mr P C Sen has told
that Congress should be mude the
alterngtive and not the CPICM or the
1eft block 1o make Congress to be alter-
native, he has suggested that we should
help to revive Congress m its old glory
Is 1t the task of the Janata Party to revive
Congress n its old glor, after1ts30 Sears
of monopoly rule and the rejectim by the

people
SHRIK P UNNIKRISHNAN  Why
are you gett ng seared ?

SHRI S AMAR MUKHERJFE  What
will happes m Tamul Nadu - What 1s
the postion there ? Who will be  the
altermative 3 the Tanuta Party > There
are States where both the Janata Party
and the Congress are very weak But
they want to see Congrese as national
alternative to Jarata Party and thats why,
thus Bill has been brought forward to give
statutory recognition to the leader of the
opposttion  The national  slternative
means that you want after Janata Party,
the Congress Partv should come into
power But the pe ple ot India have not
responded to this theory of two-Party
alternative You have secn the results of
Assembly elections 1nt kashour, Tamil
Nadu West Bengal Punjab, Pondicherry
and Goa In the South, the piclure 13
also different from North, which 15 not
in favour of Janata

In this context, this b:z.]n nldu of a
two-party system 1s absolutely wrong
and Emrcahstlc This will not help the
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Indian people, 60 crores of people supp~
ressed and exploited, to find a real alter-
native to save them from their abject
economic and soctal hfe That 18 why,
I say, the eatire 1deology of this Bill
15 absolutcly wrong The wav out 18 the
left and democratic alternative

We are tilkmg of & parliamentary demo~
cracy But the world has advanced much
Beyond parhiamentary domocracy, there
are new types of deomocracks now in
cuistence in various socialist countrics
There are peoples’ democracies, there
are Sovict democracies there are other
forms of prolatarian democracies The
world 1s advanang towards that But
sull i rdation to totalitarianism,
parliamentary democracy 15 a very big
advance In that respect, we welcome the
deteat of the Congrcss Party which led
the conutry to totalitatiamism and near
facism

Now, by bringing forward this Bull
at such a stage, you aru giving credibility
to the Congress although there are other
opposition  groups, assuring to the
Congress posttion the fullest scope
to devilop themselves as an altcrvative
The Indian people are not preparcd for
this thing The opﬁummn nust be there,
all sections of the opposition groups
must be given equal scope to express
thur ponts of view W have given some
amendments  Unfortunatcly, they have
not been circulated

MR DEPUTY-SPKAKER ~ When
you move the amendments you can read
them out

SHRI SAMAR MUKHFRJF}F I
am explamng the 1dea behind the
amendmunts We want that equal faciities +
should be given to leaders of all the
parttes and groups in the « pposition We
arc totally opposed to the increased pay
of the Leader of the Oppostion No extra
pay should be given to the Leader of the
Opposiion The Leader of the Opposition
and the kaders of other parties and

oups can function within the pay of
gx Jooo per manth which suddenly
Mrs Indira Gandhi increased to satisfy
her own party MPs and with Rs st
daly allowsnce The Leader of
Opposttion and the leaders of varions
parties and %roups can also functton from
the same bungalows which they sre
occupying They need not requice bigger
bungalows to function more cffecunely
They do not need to take the enire family
throughout the country along with them.
Special provisions have been made in
this Bl for that We are opposed to
these things
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What we are prepared to accept 1s,
some secretarial assistance, some tele-
phone concessions, some postage, some
conveyance allowanc. and things like
that We agree that these concessions
should be provided not only to the Leader
of the Opposition out to all the lcaders
of parties and giloups 1n the opposition

AN HON MLIMBER Tot ewn
Member

SHRI SAM\R MUKHEFRIEL
Ther. was such a prposal We supported
that That proposal 15 not herc It 1s
only 1n relation to this Bill that T am
speaking

As Mr Kamath sud when Dr BC
Roy broaght forward thus Bill in West
Bengal, owr party at that time opposcd
that Bill and Mr Jvot1 Basu who 1s now
the Chiet Munister and who was then
the leader of the apposition refused to
accept that position A simlar Bill was
brought forward in Kerala also There
also, our party opposed the Bill and the
Bill was not pursued upto the last But
there one Stenographer and one _hFenn
has been provided to Mr I M'S Nam-
boodiripad He has accepted that facility
Beyond that, we have not accepted any-
thing Tt you do not pay cxtra pay ot
Rs 2,500, that dots not mean that the
status of the Lcader of the Opposition
15, 10 any way, down-graded by that
There 15 no need to pav extra salary,
there 1 no neud to give special tacilities,
like big bungilows allowing the entire
tamuly to travel free throughout the
ountry, giving special 4ir concessions
and al! these things We arc totally
oppnsed to those things That 1s why
we want that the amendment which we
have place 1 shhuld be accepted and this
spectal vav, house concessions and other
facilitte _must be completely drolpped
and this Bill should be called 1°he Salaries
and Allhwances of the Liadeis of the
Opposition ani Partics, Bill, In this way,
1t shoul 1 come so that all the Oppusition
Parties and groups should get tacihiws
to function o0 that they can ieflect the
views and protlums f the prople whom
they represent correctly on the fluor of
this Hou.e

SHRI A BAI A PAJANOR (Pondi-
cherrvy  Mr Deputy -Speaker, Sir, 1
congratulate the Minister of Parliamen-
tarv Affairs for introducing a Bill like this.
He calls 1t a landmark, a milestone, et
as evervbody used to say But, while
congratulating him, I want to tell, as T
o1d him earlier also, that 1t 15 not a realis-
t1c Bill and I can go one step further and
say that it 13 not pragmatic «.»0

Bl

I am in agreement with Mr Samar
MuLher}:ee tor many of the pownts
which has rased  (Interruptions)
But I remember, in 1969 , when there
was a defection by the Congress, and 1t
was dosunbed 1n those days, which 1
used to rcad from the papers, a8 CONGE
TORESI 10O THI CONGO DESERT
thev used to callat hike this 1n those davs
I think that1s how oue day they demanded
Opposiuon Parties privalcges But I am not
very hapg} to call this Bill as Members®
Salaries Bill* or the Oppostition Parties’
Salaries and Facilities Bill It can be des-
cribed as facihities that 35 privleges to the
Opposition Parties, Natuiauy, the Leader
« £ the Opposition 15 entitle to have the same,
But what kind ot Opposition Party can 1t
breed 1s the question ? That 15 why, I
suggestcd to the hon Minysta concerned
while introducing the Bill, that 1t 15 not
realistic and pragmanc If we are prag-
matic, then he could hive seen the history
of this country 1n the past 30 vears as to
how democracy developed in this country

T am also 1n agreement gbout the sorry
tale of 20 months/ 1n which not only you
suffezed but everv onc suffered in this
countrv 1t happend not only durmng
that period but also during 30 years where
onlv one party ruled this country But
this thing was done first time 1 1967 1n
Madras by our late resered leader Anna
Even in those times, we gave faciities to
the Members, notsalary to the concerned
1 cader of the Opposition As far as 1ts
title 1s concerned, 1t 15 also to be changed
But 1 do not want to add a group or a
party suct as my lcarned friend said

W e arc all political lcaders of the Oppo-
sitton Parties You may see how the
AIADMK  which rulkes two States 1n
this country s functioning  We are nine
Members herc in the T ok Sabha and 10
Members 1n the Rajva Sabha We are 29
Mecombers in the Parhament  But what 14
our posttton 4 We are not hayving a room
on the ground flom W¢ have togotothe
thud floo: If we gotothe third floor for
any refercnee, and meanwhile 1t there
18 & quorum bell we cannot consult each
other and comeback  Then, naturally,
therc 13 a tendency amongst us to go from
that rcom to our house S0, you are
not developing democracy i a proper
manner that 1s eapected of all of us, but,
on the contrary, vou gine a hip-service
1 can also agree with Mr Kamath and add
some humour to the discussion But, T
do not want to take things in hight humour
because in the verv beginming 1 e with
Mr Kamath that this Bill ma consi~
dered naverylenurelvand deep-rooted
manner, not 1n a huiry when everybody
15 worried about the white paper or thg
black paper. Iamnotsure But, anyway
wearc going to discussit ‘That is manij,
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[Shi{ A Baia Pejsnor] or ~f Canada. ve its
mama and many of us were asked to nsh cwn demrcracy , Twait » deinecracy ©
this and pass 1t 1n order to give India, nrt s
Mr. Chavan a salary of Rs 3,500 and other not the g;n:‘fmw of the USA; ot th;
to glve becauss s long see the history of England, you will find

s OUC

%ou have not passed the Anti-Defection
, 1 am not surc whether this no 152
(Opposition Members) will remamn the
same for ever Unless you recogmse the
political parties—you are not going to
tecognise me and other Oppomtion
Members-—in this House, yout are not
going to gw; & certain amount of undue
ce You are gol 1o encourage

not democracy, but, onmﬁu other hand,
you are gong to subvert democracy 1n
this country, because, my hon and lear-
ned friend 1n the Opposition who spoke
has welcomed 1t, because it 18 for the
benefit of a friend ot hus Naturally hes
nterested in lus another friend getting
the money You had the privilege
of ruling this countrv for the past 30
years and we are gomng to be in the
Opposition for the coming years
(Interruptions) But 1 do not agree with
him because you had the privilege of
ruhing this country for the past 30 years
(Interruptions) 1 say that you aiso rule
one of the Stateswnot 1in the very
near future They had the pnivilege of
getting the « facihnes for the last 30
vears with the result that they know everv
nook and corner of the adnmumstration of
this country Not only that, to be prag-
matic, realistic and honest, they will
have access to manv of the facilities that
are available 1n the d gtic nsututions

Sv, they dy n t » quire any a5 14~
tance or any m. r¢ §f a'ity thon many fus
whn sre put, und r this ystem int a
backwerd and awkward pisitun § ,
I request that th1 Bill may br p stp red
fr some m re time and & Ser1 us € nsi1-
drration may be given to the conterts f
this Ball If the Mim ter 15 12t reSted only
in having a discussion f r the <ake f
discussi v and want  tc pushit thr ugh,
T am n t g 108 to moke eny m re ‘ugges-
t1 ns But I hope thet he will ¢ pply hus
mind and give vegird £ r our feelings alsno..
and mot enly fr the feelings f the
Coingress of Mrs Indira Gandhi r the
Nati~nal Crngress whatever ¥ u mey
term it ¥ am afraid, this number will n t

the same I want youto take the Stotis~
tics n the vating prwer ¢ f these 152 Mem-
bmandm‘ot?lg wehreofus, the
wnting prwer of t the voung
nfthe CPLand of ther If my c2 tic
in that respect i right the mmority fthe

ple gave ¥ uthe ma) ity veree and
ve enisbled ¥ 1 to rule the cruntry, and
vthe mayn is in the egp srn I
believe, the is sitting with us in the
:mon o0 m;‘k; {I;: better demcara
m 3 Crady o
the Pniuid orof the dﬂ

that, in Londcn, it 1s the small parties
that are constifuted into & <mell State.
Itis not even ne—.half< f Temi] Nadu cr
one thurd ~f U P $n to apply the May's
Parllamentary system ¢y to bring in
the <ystem  fdem creey in the Umnted
Kindgd m cr the USA m:y nct fitin with
the Indian demecrecy I sppeal t¢ the
Minster thrcugh ycu, Sir, t rec nsider
this Bill end give real crecibslity and

p cition to the Opp <ition parties
1 this ¢ untry

An ther p ot 18 tht The hen
Marxist Member hss ¢ rrectlv expl med
it Sec the p-tteir of g verrments in
the ¢ untiy  In the n rth, 1n Ka<hmir,
the Nti nel C nference s rulrg In
the <ruth , tw St~tes are rvled by cur
Party, the All India Anna DMK , 1n
Kerel» 1t1°n t: C ngre 1ule 1t 1< the
the CPI—C ngre < 2lli nc thati nibing
In G aittis a diff rent Praty  In Weet
Bengsl 1t 1 the Marxi t P riy thet 15
ruling In Punjabitic the Akeh DD lthat

1S ruling,

My legrned foerd from the C ngrese
said that th~y did nct give thesc tacilities
to u" beciuse we were 26 27 and oo n,
and as per the C r titution cr the rules,
only that t1 n Porty whicl hesen

er cent « f the t tal membership cen

crme 7 rec gnised Opp sticn Party
That means, acc rdingt  my crlculatcn
1itwrksout t §4 Thety ifcn Op-
an n Paity he s4 Member 1t will
cc me 2 rec gm ed Opprancn Prriy
My Party, rcc rding t¢ ¢cme of wu,
m y be aregiore]l Party But upp ea
regional Par'y ¢ccmes vpm UP  Then
wh-t will h.ppen ? £t 1S the reasrn
why I wanted y u to have a realictic end
farcaghted view on thie  Suppese 1n 1982
or 1%;33,.:«: nal prrty or psup in U P
or Bihar, and they cepture the entire <eats
m the Stute and ¢ cther Stete hes
only 40 fr 30 Srote ga you meen
to sgy that they akrpe cen be the resl
Opposition end the cralition thet mey
frem the G vernment rf the dey wall
be the ruling Party? So, this scxt of
calculation means taking cnly a <hegte
sighved view I crn understand the
feelings of Mr Morerjs Dewef snd the
other Members concerned beceure
were brotherS and  ciSters Cogtesfir
S0 meny year* N¢ wroder, fuch @

m“a'fu'ﬁu{"'mm' oy ¥ the

Masters ¢ Hme
tribe. ‘The
i e A L
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the hon, Mlni:mrmd% tnu, Sir,
. consider it Oppo-
wslﬁ:nm here e give them the

and
seal facilities that are to be given

1 am also opposed to the question of
salary. The Prime Minister i1s getting

per month 15 Not_ necess CRUSE
we are getting , I think, Rs Io00 per
month . D Tiwary, Chairman,

gets five bungalows, the Congress Party

galows Thus kind of facilitles 1s given
But what about the faciliries that are
really required by the Members ? The
Members of Parbament requiges &
stepo typist, typing  facihities, snd
ooms to ﬁmcuon. to assist the G(v-
ernment, as has been pightly pcinted
out by the learned Minwter « f Parlha-
mentsry Affairs, to be the sentinel, to be
the watch-dog  «f democracy
Opposition  leaders are requred to
have contact n<t only with their cwn
s but also with the people, they
ve to reflect the ambitons of the
people m ths Heuse, 5o thst
Government mey f{rame the correct
policles and g vern this country i @
a better way. So, I would appeslto
you on this gracious day, this hon ursble
dayor the golden day cr the milestcne or
the lendmark 8s y u call it, that if
wa really have the fecling n your
%eart and 1t 15 not mere hip-service, to
withdraw the Bl f ¢ the time being and
ge<dntroduce 1t after fremung 1t 1 & proper
form later on because I am not in agree-
ment with this, whatever views Mr.
Chavan ht have reflected
the Hon Minister was explamning—and
of course he used so meny phrases and
made use of all that he hay learnt about
grammer of politics—he .a1d that the
osition will give ¢the c ther side of the
ogare’. May I ask wherher , just be-
cause I am 1n agreement on cextan things
fike the nght of recall, it can be said that
I am in agreement with the Co;

bl

Party 2 I am not n agreement about
many of the amendment S in the case of
the 43ud Amendment Bill Though
we gave our suggestions, they were re-
jected in toto and the Bill ws passed.

Bullis not g service to us  On

Sos this youa}-ye:nmc umduyo‘:
insulting us. You are

:"mbndmdwnmdhg:i:ku s Blit

m:hnb.n&m l‘: erod,  Your

but T am  sfraid that gesture has been
prompeted begause of your desire w
obtam & consensus~~which we have
been observing for Stme time This is
no Service to democracy nor to the pec ple.

While ccncluding, I ccngretulste the
Mumster the for bnnging up the Bill but
I would congratulate him mcre heartily
1f he comes up, instead, with & more pra-
gmatic and a me re realintic Ball Ister on,

DR VA SEYID MUHAMMED
(Cslicut)  Str, I suppcrt the Bill and
welccme it It1s not for the reaen, a¢
one ¢f the Hcn Members has sud, that
the Leuder cf the Opp« sition gets Sk me
more monev 1t 1s far from that reas n
The Hon Minster who intrc duced the
Bill upplied certam tests and he found
that, 1n order t» help the efficient
working ¢f the Oppcsition  these pre o
viSIonS are necessary As far a8 the detai«
led pr Vit ns are concerned=—Rs 2000¢t
Rs 2500, traveling alic wance ete —we
are nct it all concerned with them If
the Hcn Mimster o< nsiders thst these
things are necessary f« r the eficient we rke
1ng « f the Oppositic ny 1t 1S up to ham snd
as far as we are concirned, we do mt
express any cpinin cn thit But we
suuppert the Bill and welceme 1t fi ¢ very
sound reasons  Ttis n;t bec;muse at the

sent moment ur Purty pens to
E:eve the Leader ¢f the Oppcﬂ’:xn in
a demx cracy, poltic.1 f rtunes change,
end this bl 15 n tenlyf ¢ the prsem
butf ralltimestc ¢ me  Those whe are
there at present as the majonity mey be m
the Opp sition here Ister juct «s we who
were there on the cther Side as  the
maj iy are here ncw in the Oppotivon,
So, whether the provivons of the
Bill affect us advercely r are advantagea
ous to us at the present mcment 18
immatenal The pnincipal things is that,
ay the Hun Mmmster haS put it very
clearly, 1n a parliamentary democracy 1t
15 accepted that the Opy¥ sticn has 2 im~
portant and vital role « pley and 1tiscn
the tasis of this that 1n England, for a
fong time now, and 1n Canada and various
other ¢ untries which heve already been
ated, this system (f statutenly srd ¢ -
clally :ewgnixmg the Opcuticn wnd
previding facilities f r the Leader of the
Oppositton  has  been provided for.
role of the Oppx sitson s “to oppese’.
But that does 1 t mean that 1t cppeses
anressomably, destructively and nefui-
vely 1t connctes that the siticn
opposes constructively and the
greatest sense for responsibilty  of cur
Leader of the siton, Shri Chaven
on varions ogcasions has unequive cally
and clearly stated th‘ehgtm extend our ﬁ
nocrentbn © vernment
will function as a responsible .ni"' &-

tve cpposition to the

9
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Thatis in the sense thet when the Gevern-
ment propeses any meegure, when the
Gnvernment has taken any scticn which,
acC yding th« ur best lights, is intl e test
interest « fthe c untry, we will certainly
supp «rtit. That di es not mean that on all
cccadi ns, we are prepared or we ore wali-
ing to act as & rubber stamp to the actions
and proposalsofthe Government. We have
our policies, we have our objectives and
we have cur pregi: mmes which are very
well known to the cruntry. In any
actic n that the Gt vernment tekes « r any
measure that it intic duces, 1t will be cur
duty and cur p hcy to see ther cur
p~licies and pr yiummes which we had
while in the G wernment na¢ not impeded
by the new measuies which the Govern-
ment may take in the Jegislative rr the
exccutive fields. It 1s also our duty to
sec that what we ¢ nsider 10 be prog-
restive and the baac foundations of cur
plicy in the c¢c nemic and all «ther
fields are not only tampered with, but
are also implemented by the Govern-
ment, Our supprt it any sacti*n or
prop sals by the Goevernment will
depend «n one lacter, whether thise
measures arc in the best interest <1 the
country or net. That is the p +itive
and constructive ¢ operation which our
Leader of the Opp-siticn has  « flered.
Qur oppsiti n also means thet whenever
an attempt is made by the Gt vernment
which, sccording t» cur best lights, will
am unt to tampering with, destruction,
mdification or annihilaticn of cur poli-
cies and prcgrammes which we ¢. nsider
in the bastinterest+ f the country, we will
certainly oppose that. This is the scnse
in which we extend « ur ceoperati n and
that is what is understeod everywhere
when we say that the npposition has a
positive role to play, a constructive
rule to pley, and a responsible roje tc play.

There may be occasions when the
G-rvernment will usc 1tS majority t. get
support for the measures which it prope-
ses to introduce in this House, but in
the other Houwe, where we have
a majority, we willt1y cur be‘ t to sce that
ne measure is passcd which, zcc1ding
tus, is deterimental to the best interests
of the ¢ untry and poople of cruntyry,
Itis notin the <ense 'f ¢ ‘nfrnntotion in
the Rajya Sabha we bring some amend-
ments or with the majority that we
have gt there, certain Resolutions are
amended., Itis n t in a sense of con-
fr \ntati»n or obstructinn  thatwe  do so,
There is no meaning when some amend-
ments ere brcught v s~me Bills  nre
opprsed in the Rajya Sabhz, in sulking
and saying thot the Rajye Sabha is stand-
iog in the way of the Government. It
is “ur duty when we earnestly and genui-
nely feel that cerfain measures are
being introduced which we cannot accept
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to use the majority in the Rajya Sabhs
whenever we can. I am sure that when
we say this with the greatest sense of
responsibility, the G¢ vernment who cleims
to have the best ideals and objectives
of democracy will understand thi+ and
appreciate this,

I want tc ¢dd conly cne thing mrre.
I do not wish to tulk on the wvoricus
criticisms, I would say, <o irrelcvently
made, whatever hee l{appened befc re,
frem time to time, « ur respd noible lesders
of various Ievels hive aapre o fuitue
regrete for certin thupe whil }ave
happered, Itis nct that we are suppert-
ing unybody or ory actitn (3 iry pro~
posal or any urf riurate theng which het
hoppencd in this o untiy, which by uny
stancard « f demecratic 1 1m* cinnct be
justified. Tt is not (ur idea. But
we  alw {eel that while the govern-
ment is entitled end the members are
entitled to say that but they should not
80 on all the time saying as if that 1s the
main issue,

While the argance, ¢ scmebody
mentioned, ¢ f p« wer 18 definitely detri-
mental to the  best interests ¢f this
country, I alse wich to sey......

SHRI DINEN BHATTACHARYA :
Too late ncw.

DR. V. A. SEYID MUHAMMAD :

..that cheap vulgarity « f newly sequired
power  is disgusting and nauseating.

oY fawvw quw amaw (@Eear)
T e, WA A W @
woft oft it w@ & R T ¥ wg
oF Sfrerfes fadow @ 1w ofomr-
fow fadas %t ara F¥ ¥ o o
wra fafee i war & ag faogwr
AFE E 1 W faw % weew Wy
¥ fowd w7 T € i duda v
¥ fawef e o frer ® savr  vad
£ Bt fra & fr @ @ At wew-
97 & fawd Jand &Y ;R ™
e A WA wifge Wi 9 e
oo g &7 fagew e § and aany
% fog o Aaw aar g5 W agfend
W g girard € aefr arfeg |

@ fer &7 ag 3w § ¥fea fawr
¥ oY s fear mar § ag fad
T T T Ko WA R
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A g YA A gPaI WA &
ugy was #1 dgw @ oIy
£ wady Awaw ¥ WY faoelt Rar
§ T fird 1 T 3 AW, wA T ANX
gy Y agfedr @ % & & oo gt w1
S yfrdga sl IRTFIE) Wq %
froeft Far F qrETd wrEw a% qgy
Wk ggry & whemfa) woga %
fag faaw wraar wft fear s
T TF Thiveadt $E W e =
T AT BEE A AT IHR AT AL
FAFATE ) TEFTF TEq AT A 8 )

gadr At 7 & o sy gt amew
wg R U frgw foer ¥ wrquw ¥
fordrer qer %7 S 7 T gt e Ay
argar & sy ) g Wfoe gw
#F qWT ¥ N qay 8 fAadt arE
gt Tad 50 Fre & WX gER 9 A
§ o7 ot vme § g A o
FofdH ¥fdwom e ¥ 1 gufy
7g Sfefas fomr &, age e foer
&, sz g YE wrp AT WRge W@r
< ¢ guT, Tt off WA yEwr @ g
o ¥ gwEr & ow § Afew faw aw
w1 WH T § sany Wy gu &
guwar g fasgwr i@ foam ¥ wman
e www # WY Al faw @
T wifEy a1 arfe areaw ¥ o daw
qQ@eiTE g Sd w Areer frw o
W 73 gRfleadt swm ST qE
W & |

AAAE AW AgET X e,
g ferar o< sftersr & Sagew fag §
W AF WIT T qEad §, R A
e ¥ oy e W 1 Wik
¥ wgr oar

frew it wfag w6 oA

fam vy g fia fter 2 v o
7% fggeama &Y gl o g fe oh
g firmar w2, w9 Y 4% ey ¥ aghir-

Bl
7 fradt :ifgd, o= ®) wmw & @Al
arfed, arfr gw afew &7 F

& faq & worhww e & 2
Y s T waT @ 9E AOETT W
AT AT WA WERT T WAT F qqET
agr &, T ¥ 98 WT wevew #7 fadwA
A FT g | v far i adeede
fear ar fr s =1 ofmr mdfaas &
fag @y 9 A fi W R @
&7 ¥ faae = 7 fevgeam &) ofkfefa
¥ warfes o7 #Y awwEn w0 R
qEy ag ww 2 o ares ¥ e
ez #f grm, arafarra i gsmm
¥ 437, g 9T w1 A1 A8 W, W
areree aret gt ar o & qove qER
g1 wirdd, a7 faoelt @ 1 A@T W
WM | KW AYE ¥ =A™ § a6
fatgw Y fore & 77 ang 4@ &
gy |

&% § wgr o Ty & fr o Afeeriaw
faer smar war B—aw W s
qra faear s, 8f A, I wEET,
AT qE w0 & e wro A gur &
w qa w71 wfaw fam ¢, = ¥ weganh
T R I@ R T ofemE weifra
* fg o o 1 qafy § wodt
wiveR= ¥ 99 agr wem, ¥few &
Wit g 3 AR A & ofy aqy
Tz ¥ frdew won fr o fam foaar
tfrgfas 2, saar & ogegdt o 8,
w far o v wefar & faae R
% a1’ &7 ¥ Q¥ wragya a7 o, faw
¥ T@ w7 oAFER quar) gik we
qEYET AD wrdAT F AT FT F—
a9 79 fad ¥ amg e gy, I
By O A AT W Foagy Y
wleat @ vt &0

W Rl g ¥ g9 F g7y
qar g
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SHRI M N GOVINDAN NAIR
(Tnvandrum) I  oppose this  Bill
because you arc putting the cart before
the horse

We are experimenting with democracy
and democratic practices The elementary
thing 1n democratic funcuoming 15 to
understand the views of the opposition
and 1f they prove to be correct, without
standing on any false prestige to accept
1t The opposition should also take
1t to their mund that parliamentary func-
tioning should not be an obstick race
These two concepts should Iust be
accepted as norms of futiomng  But
thatis not done

Should 1 quote examples?® It will
take mv time¢ S0 I am not quoting
examples  Fiom the dav the Session
started when the Opposition su | some-
thing which was wurv ¢ kvant and
which everyone of vou tclt W Contect,
did yru accept 1t # You stul sas it atfeets
your prestug You hive not rewched
that stage of accepting  Opposition
views with an mon nund

PROI DILI® CIHAKRAVARTY
(Calcutta South) %> many 1nstances
are therc

SHRI M N GOVINDAN NAIR *
Everybody has heard about Isiac
Newton He was 1 brlhant mwn
screntist  When he bocome so renowned
he had hittle ume¢ to look afrer his work
He made an arrangement that hig
door should be lockei to keup away
visitors  But he asked the caipenter
to make 1wy holes tor his two dogs
to come 1n Once his servant came
mn He asked why did vou get the two
holes madc » Newton replied that 1t
was one for each dog—the big hole
was for a big drg while the smaller
hole was for th. small dog The
servant said, ‘Cimn’t the small dog
com. through a tig hole®® Then 1t
struck him to b correet Many centurics
have passed after this mudent  Can
anyone, because ot this inadent, consider
Sir Isauc Newton to be nferior m
wtelligence to his servant® No  Whoevep
mav bz there tn th. ruling party, there
would be something or the other which
mav be brought to notice by the oppositi
on and there mav be some truth 1n what
they pomnt out and you will have to
examine that. Paying allowances and
gving certain facilities will be all night
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but what 13 important 1s, your mental
attitude. That must change first. You
have not changed your mental attitude.

The practices of some other country
like Britain will not work here For
example so far as the Anna DMK 1s
concerned, their numbers will never
reach such a figure as to become a
big opposition party They function
mn a particular region KEven 1f they
capture all seats trom Tamil Nadu
this cannot be done Iam not pleading
for any special benefits or previleges
tor opposition groups or parties You
have to recogmse our situation 1n the
existing context in the country and
you <1 n>t just follow the DBriush
method  In USA they have Republican
and Democratic partics, 1n Britain they
have Conser ative and Labour, they
may have a tuw Liberals here and
there, but 1t 1s one ot these major parties
which are voted to power

In out count:n what happens® We
are tuled by waves and counier wases,
Ow wase puts somebody 1n power.
Anothar  wave removes that  purson
and put somebody else in power
So, we are stull in that wave-stage,
so to say From there we should
reach a stage where policies and prog-
rammes decide the fate of parties
Our country has not yet developed
1o that stage lhat s why I said in
the beginming ‘You are putting the
cart butore the horse’

T am not opposing the Bill because
they gt benefits, nor am I demanding
that we must also get a sharc of the
benefits as an Opposition party  What
I say i» that we should be poliuically
mature to accept opposition view if it
18 correct You are mot damng @t So
I oppose the Bill

PROF P G MAVALANKAR
(Gandhtnagar) This Bill which the
hon Minister {or Parhamentary affairs
has brought today, which my esteemed
friend Mr ath characterised as
‘good 1n uncngle’, has got certain
very laudable objects and prinuples

Sir, 1t 15 accepted all over the world
in all democracies that the opposition
has a very special, honourable and
essential role to play, and an important
part to play in any democratic set-up.

And, as he rightly s1d, the Opposition
is an alternative to the Govermment.
But the difficulty 1s that although 1t
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1B 004 1n pracipl, thus Bill has some
dafecive provisions, and 1t hes alsp
some wunsavowry terms—and what 18
more, I am not quite sure whether
the timing or this Billis appropriate

As you know, Mr Deputy-Bpeaker,
Sir, lﬂe phrase ‘His Majesty’s Oppo
sition” was first colned 1n Bapland even
before the Turst Reform Act of Parlig
ment was made that s, briore 1832
and, it was Mr John Cam Hobhouse
who had coined the phrase His Majesty’s
:)h;;pudtnorlxl' So,. ﬁn b‘zinglm.d & 3

y are having ‘Her Majesty’s Oppo
sfuon’ which 1s an altetnative o ﬁu

y’s Goverriment In fact Her
Majesty’s Government s incompléte
without Her Majcsty*sOpposition ere
m UK that prinaple 1s accepted

I was telling that the timing 15 not
zppmprmtc and the provisions are
ebatable and may I say also that some
of them are controversial hy such
a hurire? On the one hand they are
nof able to pay rmunimum Wages et
to a large number of mplc m various
fields, on the other d though 1t
13 symbolic here, and I agree, that
the expenditure will be R 2 1
per year as the Iunancial Mcmorendstm
1 the Bill says and this amount 15 not
much they are adding these burdens
I can ot course understand that 1t
18 a question of attitude towards the
o};l)‘posmon We are prepared to pay
this much moncy to the Leaders of
the Opposiion But the Govanment
are not prepared to pay to many ot
the people 1 various wi of life Who
aremnneed of strengthenmg thurred-
pectrve roles by performing  ther dugics
1n their respective ficlds

As far as the question of thix Goyexn-
ment’s attitade to the Opposdion B
doneetned, its attutude to the Oppomtion
18—] would not say hoourabls on
better—normal  Ihe previous Govern-
ment attitude to the Oppasitiqn Was
sbtormal This Gowernment’s attfude
i marmat, I repest If the Muwster
says thite he 18 respscting the Oppasition
he 1 not doing any favour 10 thémh
That was expected. 1hat 1s th an
a democratic set-up

Fherefa e, the pont i why this
mry? t the principle of
151'&'3‘, te MPy, als) I gin

AN

table where I could write Ido not
have alny ta And, u» :dlr rs Sec-
retarial assistance 38 comcerned, although
we; M Ps. are on pat with the Minstorg
anud we are on the same topung, we do
not get any such assistance
are Monsters apdl they get more vipstors
and so, they have more work hay,
dogs not.mean we get ar have less
All of ns arc basically Metnbers hen
you are givang tacihiies to the Minpiers
and to Opp »uon Leadersy, why not s
M of Parl whether they

belong to this, that or no party ? There~
fore, I say there 15 a case for the sep-
retarial c and a«
1 Parhiament House that s,
of cabin, small cubicle I believe, thet
pravided tor even n colleges and
universitics, but not  to  Members
ot Pathament | We have to catry the
ioad of reports with uy 1n hands and
we do not know when the reports wall
tome up for discussion and we brng
them along with us  If we have rooms,
we cag keep them and relax there ang
be there uadisturbed  Theretore where
15 the huniy f r making provisions to
the | ead<rs of the Oppo stion? Because
my time 13 limited 1 want to go thropgh
quuckly The M Ps Salaries and Aljo-
wances Act hay alsp been touched 1p
this Bill As Mr Vermae sayd ﬂl}lﬂ}'
this 15 a consequenual thing If o
were s0 then remove also the pension
busjness from this which have
wn that patiicular Act, to former Members
Parlmment

T was telling that this Bill was good
in principle But what are the realitfey ?
W are not here comung as professiongls——
w are ot professionals—w. are not
funchioning & GoOverament servants or
the 1 ke M TPs,. work 18 Hot a job,
1t1s 4 calling whichis dorte by us  becaufse
of the public service 1dea  Now Sir,
12 India there are lakhs of people who
alter their jobs aw over are not gétting
adequate pert 1on¢  ‘There are, for k-
amplt  ex servicemen from the s :§,
navy and the air force and, even,
ten to tﬁ%ecn yw;; of service or so,

y gt Rs 30 or S0 as puni
g\ft the ex Membors of Parhnm:tﬂ.
by mezrelv putting one term of five years,
are getting Rs 360 or whatever it 13
and that 1s gong up to Ry 300/ per
month  This pension Pm\fimbn must
be removed by him hope he will
agree with me on this he gives
mie that promise that he will get fud
of the pensioh busivess from thgt
then T shall agree with thw Bflf
(Interrupteons)

My nesu pomnt 15 this ‘Though
this Bill 15 really good in itself, 1t 1s
rather unpractical I do not know
wiéther Sgn Varmna has thought dter
tus pot Tius Bill hee esmumed
the presence or a pre-cxwiencd 0f .a




9 Sal & Allows of

fs ot 1. P,{s. Mavalankar)

two-party system But if there 1s no
tw) party system in the country how
can you have this kind of Bill now?
We are a large chuntry and we have
80 many parties 1n India We have
a mulu-party system I am not for
the multi-party system I am progressi-
vely for a fewer parties I want inde-
pendents too to tunction because that
would be a good check on this or that
party And a- long as they are genuine
and g)>d 1ngependcnts and dependable
mdep ndent not Ava Rams or Gaya
Rams 1t 1s good tor us My pomnt 1s
that 1n a country like ours where there
15 N0 twH party systtm  whyv have
ths Bl wich prov de for a Leader
of the Opa» ition? Suppose there are
thrce Oppo 1ion Pirtics 1 the mext
Lok Sabha cach gettin, an cqual number
of scats Whom will you make the
L~air ot the Oppy ion which will
be an alrernat ve to the Government?
Can you have three alternatives?

F nally Sir look at the irony Two
tr1 nd from th Gongress party  <poke
w i in thair own wav thout demecracy
and the Congre  party but it 1s 1ronical
that the party which only recently sought
to de troy dem cracy  hould be the
beneficiary ot democracy today Now,
they are avng 1t 15 good Where
were they during those nincteen months
They de troyed the parliamentary sys-
tem.,

MR DEPUTY SPEAKER Please,
Mr Mavalankar, try to finish now

PROF P G MAVALANKAR
St I wllony take one or two minutes
more In the pre s gallery there  were
grm corre J:mdcms appointed by the

p~aker and their accreditation cards
were cancelled and they were removed
from the prc  gallery during the Fmer-
gsncy period by the Cingress Government,
So, let this Congre s party not talk
of dem>cracy Morcover, Sir, after the

reat split in 1969 when the Congress
FO) b~came an Oppraiton Party for
the fir t um~—~having more than so
members—a private members Bill for
recygn ing the Oppo ion leader was
di cussed in this House and the then
Ruling' Party [Congress (R)] ridiculed
that cffort Today who 15 midiculing
whom? Sir the Ssm:nple behind the
Bill 1s good but unung 1s  bad

MR DEPUTY-SPEAKER + You
have aiready taken much time Please
conclude, now
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PROF P G MAVALANKAR
Sir, only a few sentences more In
this country we want all of us to develop
a democratic attitude, and there must
be the governmental responsiblity
towards the Oppos'tion ac well This
Bill 18 good because it shows a good
attitude of the government to the Oppo-
sition Oppotion must oppose and
propose but not ob truct. Hav ng said
that, the point 1s that thoug: thi Bill
15 good n principle 1t does not meet
the requrements of time and I do not
thirk Janata Party nced bring this
Bill to assure the entire country that
they believe 1n democracy ‘The very
fact that people have voted them
to power shows that they know how
they stand and where they tmd Let
the Congress party behave rc vnsibily
n.}tlld democratically and thct 1k for
this

& MR DEPUTY SPEARIR The

Mimster

SHRI DINEN BHATITACHARYA
Sir, before the Mimster spuiks I for-
mally move under Rulc 109 w th vour
permission that thi debate b nostponed
and taken up 1n the next Ses wen  Rule
109 say

At any stagc of a Bill wh h: under
discus 1on 1in the H v ¢ a motion
that the debate on the B 11 be ad) urned
may be moved with the «on ont of
the Speaker *

MR DFPUTY-SPIAKLR 1 am
not giving you the con «nrt

SHRI DINEN BHATTACHARYA
Under Rule 340 I do not requ (vre your
permussion 16 00 hrs Under rulc 340 1tas
stated that after the motion has been made,
a Member may move thar the debate
on the motion be adjourncd So, I
am bringing this motion

MR, DEPUTY-SPEAKIR -+ In
the first place, you will have to obtain
the permission of the Speaker to move
the motion and secondly I am not
gmng the permission to rasest  There-
ore, 1t does not arise

THE MINISTER OI PARLIA-
MENTARY AFFAIRS AND LABOUR
(SPH}!) RAVINDRA VARMA).
Mr DEPUTY-SPEAKER, Sir, I am
grateful to the hon, Member who have
participated 1n the debate The debate
on the Bill has shown that there 15 a
large measure of agreement as far as the
g;lnm le behund the Bill 15 ¢ ncerned.

me hon. Members, of course suggested
that perhaps the Bull 15 not very timely.
But I would like to tell the Hcuse that
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if one wants to make a departure, 1f one
wants to a new t If onc wants
:l(:' m the wnhz& for m mbem of funcd
s Onie 10 a g an
that beginung has to be from the very
One cannot postpone a good
day, one should start if one feels that this
1S a measure which has to be brc ught 1n
Therefore, I do not think that my gcod
friend who said that the measure 1 nc1
timely, thinks that this measure 15 0 unti-
timely that this should not be discus «d
or debated by the House I am not r¢
ferring to all the points that he rassed 1
would like to be very brief 1n an<wering
thus debate  As I saud earlier, there 18 a
large measure of agreement as far as the
prnaple s concerned I do not want tc
enter into a discussy n on the question
of whether the party which today 1s the
majyor party 1n ¢ ppc sit1on has o ntributed
to the growthof democracy in this o untry
or has contpibuted at Jea.t at sc me .1 8¢
in1ts history to the destructic nand erosson
of democracy n this country

1said earlier 1t 1s not apart of my inten
tion to raise “uch contrcversy whule I .m
on this Bill Irrespective < f what they
may have done, the Government 13
concerned with 1ts attitude t¢ the cppe
Sition, 1ts attitude to the ¢ ppcaticn s nct
governed by what those who are tedry
sitting 1n opposition cn that side mught
or might not say abcut the 10k of the
Pppositk n T wr uld have like to be rro w
word of the hcen Member but Ikncw
that 1t might brirtle with meanings whact
onec may nt totally be able t¢ accept
re, I hope will parden me 1t
I do not yump at the word that he has
used and accepted Ik wever st 1s ver)
clear that irrespective of what therr attr
tude mught have been, the atutude of this
Government and this party to the Oppc
sition, the sdea of the opposiuon, the
mstitution of the opposition, the right to
dissent continues and will ccntinue to be
what I bave explamed Itisn t bilateral
We do not want to teke a view that 1f they
behave, we behave We believe 1n
canons we believe in certain norms, we
believe 1n princaples and therefore we will
stand by those principles

AN HON MEMBER Itmeans we
will behave whether they behave or not

public pressure and bring
ut!n pressure of public opinton on people
18 an )

mple, 1f

one does not do 30, then one cannot build

the pressure necessarilyon those

they are in

Gevernment or in the opposition  Now,

I think the mamn question, as far as this
Bill was cohoerned, was rajsed by my hon

hiend, Mr Samar Mukerjec and Jata +
to some extent by my gcod frwnd,
Mr Govindan Nair T .m <t quite sure
whether Mr Govinden Nair was hae
when I imtiated the discussicn cn the
Bill That does nct matter The
poant that Mr Mukherjee raised srd
which was later «n suppcrted by my
guc d friend Govind. n Natr 1§ ve1y impe 1
tant 171$ not that we w nt to 1gnc rc that
point  We accept the fuct thet1n a very
big cc untiy like c urs there mey be meany
partiesincppsitien « the govarnam
S0 many Eroups 1n oppiukn to the
g« vernment  They have all their legita
mate place Eiven s thae has ¢ be
scme cnterion by which we can devipha
identsfy what 15 the mamn thrust ¢t the
thinking on the 1de ¢t the ¢ ppositicn 1n
oppcsition to  the government  Onc
hon Member frem this side said that we
should use the word real (ppcsitin ay
distinct frc m numenical strea gth ¢ the
oppositx nn this Houge Thi , I'shculd
Submut,1s a very elu.bve wilict the wisp,
1t 15 danger us to aceept such a defition
After all, alt of us who are here are herc
by virtue of the lgic of numbers In
elections, we gct elected by vntuec{ the
k gicof numbers Here 1n this Hcuse we
siton this side ot the House and my ge«d
firend Mr Sathe sits on the other side of
the House, perhaps recluctantly, beeau ¢
of the logic of numbers 1hercicre, 1t 15
very difficult tcr us to 1gn¢ re the logic < 4
numbrs and say thatthere1s no diffcrence
between a party 1n ihe oppoincn which
hasa cerain requisite number of membe1s
and the other groups in the ¢ppositich
who also perform a function as grvups
in the opposiion It 15 not pussible w
)gnore those differences  In this country
almost everybody has said that therc
must be certain cunsclidatien ¢t frces
1f not polansation of pt htical fozces 1
do not want to enter 1nto thiy discussicn
at this Stage because 1t 1§ a very major
discussion and this Bill need not be the
peg on which one wantsto heng such a
task  People have talked 1 this courtry
of polanisation orof the need fcr polerra
tion or at least for consohdats n 5 that
there may be some effectsveness broight
1nto the functiomng of parties mn the (p-
pesition  (Interruptions) Regicnel partics
will always be there and when peopletalk
of consclidatton, they talkof conschidatic n
of the oppositac n groups  (Inrerruptun
I am not talking of regicnal parties

SHRI A BALA PAJANOR We are
also a party

SHRI RAVINDRA VARMA You
can have a label attached, by attaching
a label to salt, sait wall not be turned it
sugar, Therefore, T do not wunt to talk
of labels. If parties want t0 confine
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themselves to a particular ared, the logic
of ‘their developments will be circums-
cribed by the logic of their parocbialism.
In a big country like® ours,  there 4te,
fortunately for “us, many who: believe
thatitis possibleto have national policies,
national groups and national partxeS' not
Only parochlal parnes

SHRI A. BALA PA]ANOR Ours 1s
not a parochlal party. . "
SHRI RAVINDRA VARMA Ty I am
Bt referring to any pirticular party’ and
I am: talking of political parties in this
country which may invelve at scme pmnt
of time some people.” There are certain
political tendencies in this country which
cannot be ignored or wished away. I
wish T could wish them away ‘but unfer-
tunately itis-not possible. ~But the main
point behind what Mr: -Mukherjee szid
18 that perhaps our object was to make the
Congress Party the only opposition party
Or to recognise cnly ‘the "Congress Party
as the opposition.” T should not like to
use any objectionable word as far as my
good friend is concerned-but I-sheuld
like to submit that this 1sa1most an-un~
ciiritable interpretation.” It is-not to
enshrine” the ~Congress” Party- as—the
opposition- party—parﬂcularly -after-what
they. have done, as’ my friend saysthatwe
have ‘brought forward this- Bill:-Today
they are in the Opposition ;temerréw Mr.
Mukherjee might -be heading” a--group
having behind -him “enough- members to
be " recognised as- an-opposition - party.
Or it -may be Mr Govmdan Nair.

AN HON MEMBER B: Why not you ?

SHRI RAVINDRA VARMA | B ‘am
coming to that,. Don’tbeina: hurry We
are’ here now. -But:we may:be there
tomarrow, nottomorrow; butonafuture
occasion. - We have: been: there- long
enough, but youw have not been here> leng
enough and the country will keep you there
for _long enough (Interrupzzons)

i I amdalv\tays .wxllmg to accept yaumnn-
tation ‘provided-itois mot to: Karnataka
Bhavan: I do. not:know where iit:is.

' Leaving that aside; therefore:the ! giles-
tionis:notwho isto enjoy the facilitiesand
amenities that the Bill:provides; butitis
the question of providing:the Opposition
which has this largest strength, which,
therefore, can-claim to. be rechgnised as
the Opposition Party with certain facili-
ties and amenities. I would, if'the hon.
Members Mr. Mukherjee and Mr Govin-
dan Nair feelthat the Government and the
House itself should considerthe desirabi-
lity and the necessity of prmndmg certain
facijities, if-not similar facilities,  which
will enable -every group--to. fum:,t;on
effectively, consider it.c But that-is a
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different “question ‘which has" not"beer,l

‘eovered by this Biltk-"-Of COUrSE,,
underst&nd that questlon Beln

¢ My good frlend ‘Mt Mavakrn a1 W
llttle further and’ Said thatewmndm‘

ilities.
I do not thxnk they are not h’avrn'g any
“facilities today. This Bill'does nct. deel
“with thﬂSe facﬂlues g The Hen

Salarles and- Allcwances Comm
am not recalling wrongly and
“matters can certainly be bro ughtnp in
-Committee and Tam sure nobody i
Heouse, whether-he is in’the Opp
orin the ruling Party, would Tike 1o take
a’stand which wculd reduce thé eﬁec—
tiveness the hon. “Members " of 1
‘House.- Everything sheuld be ‘dene, cf
Course, ‘within -our means, to’ m mlce
“the* effectiveness- of ~the ~-Meny
Parliament, their effectivencss in s
their conStituencies- and “this B
Therefore, such matter° can alvx ays be
discussed. > S

~When my good friend was’ ;speakm

‘1 was almost reminded of the:-nursery
-rime about ‘Baba black sheeprandacne
for the little bey crying-in the lane.,. = That
would not be an-exact depiction ot/ the
position.: Itis notso bad as the case ¢f 4
‘the poer-boy who was wailing in'theilane =
because there was no: wool of the black
sheep (Interru;btmns) }

~ PROF. P. G. MAVALANKAR— :=Do
you.mean to say-that the. Members of
. Parliament are getting adequate"facilities?

ever is nece >sary to increase thc efEe
ness of the hon:-Members must be icéa-
_sidered-and this.Gevernmentrwill: et be
. found wanting in consldenng thatl 1ady

My friend Mr. . Pa;ancr saxd tha«t—f«hs
Billds neither pragmatic ncr praceicable.
Tammnet quite sure whether:that wes'the
“congistent tone:that was cevident Gasal]
parts of speech. I do think as conditions

- stand-todax, :this “bill is'practicable-and

perhaps; th;s is_the ‘only-pragmatic ‘stép
that we could have teken.

4

inric

. M friend Mr. Yadav whD/,spoke from
here, said that the prcvisions of. the Bill
are nCtencughs Unfcrtunately 1 10de net
_see_him around. Hecsaid: that/the:provi-
. sions of the Bill arzenct enoughrand that
cmorefacilitiesshould .be madeavzilableto
,the Leader of the Opp&smon.Samewhefe,
.one hasto meke arbeginning:z:As Psaid
earlier, this was a matter e frevolutien-¢f
‘certain attitudes; evolution-c f certsin cir-
cumstances where certainfacilities become
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nccessary and certain facilities sre used

for the &cmmon benefit of democrecy and

t&ed;wm A beginning hes to be made

35S Bifl, we have tried to make a

8. By angd large, the Bsli di es

KR mt st of the consideraty ns  that

ere urked by hon members I we uld,

thereft re, ccmmend this Bill for the
acceptance of this House.

MR, DEPUTY-SPEAKFR  Shn
{inavak Prased Rac in his ‘peesh has
alteady said that he 1s withdrawing hus

ndment His he the lcave of the
use to withdiew 1t?

HON MEMBERS © Yes

Amendment No 1 was, by leave withdaun

MR. DLPUTY-SPEARER The
questicnis

* That the B1ll t0 provide fr the salary
and il wances < Leiders « f Oppretien
0 Pailtament be tiken inte o nadaaticy

1he motion nas adopted

MR. DEPUTY-SPEARER  We shall
take up clause-by-clwise ¢ nsideratson

Clause 2——(Dcfumniten)

SHRI A K.ROY (Dhanbad) Ibeg
m¢ ve

Page 1—
(1) hne 7,—
for “Leader of the Opposition”
substitute “‘rcal Leader ¢ f the
Oppositicn”
(1) line 19,~—~

for “Leader of the Opposition”
subststute “‘real Leader of the
Oppositi n”(3)

Page 1,~
) line 11~

for *‘numerical Strength” subs-
ntute “political strength®

(11) ine 16,=

for “numenical strength’ subst;-
tute “political strength” (4)

SHRI HARI VISHNU KAMATH
I begto move .

Bl
PAgE Iy~
after ine 33,1n5erfe

“Provided th. t the strength of such
party mn the Councf or the Hruce
shall be not less thar cne-kixth
of the mnMembephrp of the
? l;ncll( r 1¢ use respectively.”

15

SHRI SAMAR MUKHER s
begtomeve : JEE : 1

page Iy

Jor Clause 2, substitute—

“2 Teader of an oppositicn party or
group means the leader of an 0ppo-
SIt1 N Dty (r group  reccgnised
as such by the ccnventien and
practice ¢ f the Parllament ”  (23)

SHRI AK ROY (Dhenbad) Sir, I
wassurprised when I saw this Bill because
we have g t nc menev for the werkers to
be mven bipte We canne t affrrd to
rcturn the CDS nvncy  Frervwhere
V9 mvine big loctureson  uctersty end
whatn t  Tuctted»v I rerd 1n the prpers
that cur Prcaident 18 coming cut of the
Rachtiap~t1 Ph ven to lezd » mere ht m-
ble life  In that context we are wastipg
the hme of the House in deciding the
silarv and allowsnces to be paid to the
Icadcrs «f oppesinon T conuder this
~ noansult to the whnle opposition
Have we got ne other functiens except
extracting m re facthities frem this Heuse?
1 was hsteming to the speech of an
hin member who was demanding more
facilities for ordinery members I am
cpprsed to thatalse . We  ordinary
members have gct suffictent privileges
ccmpared to the poor neople of Indis
T want thot n> privileges should be
extended and «ven “ome existing privileges
« f the Members may alke be curtai
Any extr1 me ney to the Opposition leader
who henpens this tsme to be the leader
nf the Congress Party will be considered
n the countrv at large as a bonus for
Fmergency  They br¢ ucht Emergency
out us into torture pnd this Government
has comc out with a benus for them

Annther point which I oppose vehe~
mently and politically 18 the economic
aspect of the thing  But T have substitu.
ted “duties and resnrnsibilities of the
Leader of the Opp s1tion »  Sir, we are
1n the transitinal per1 d The country
15 standing 1t must take a turn and in that
p sition the responsibilities and  duties
« f the Oppositinn w1l be a very vital ~né,
Bven our hon Minster has  soid "1073-
mocracy means the rule of reasnn”, Now,
I would like to read a few line ..
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MR. DEPUTY-SPEAKER : I told
you to take only two minutes. You have
already taken five minutes,

SHRI A K.ROY . Please give me one
oy two minutes I shallbe very brief.
Harold Lasks in his ‘Democracy 1n crisis’
writes . L4

¢ The ruk f democracy was to be the
rule of reason  The party which
best grasped the purpose of the
clectorate weuld win marwonity in
the legislature and 1t would u'c
the normal, co nstituticnal fi rms
to gwve cffect to that purpose >

“lhe flaw 1in the argument was an
obvirus one It assumed the
absolute vahdity of the form of the
political state regardless of the eco-
nomic character of the s clety 1t
was suppSed to represent. It
did not see that such ecrnomic
regime gives birth to a pohtical
order which represents the interests
of thse who d« minate the regime,
who prssess 1n 1t the essential ms-
truments of ¢ nomic power 7

My pant1s this  Dem cracy docs not
mean parhamentary democracy.
It 15 nit  synonymous to parha-
mentary demdcracy and parliamentary
dembdcracy 1S not synonymous to the
Britich type of parhamentary democracy,
11 wever, demcracy has gotits « wn his-
torical background tor evolution and 1n
India we cannot afford to take any other
demcracy feem outside and that 15 why
on bsth the counts 1 oppose the salaries
and all»wances ot Leaders of Oppisition
1 want to substitute wath © the duties and
reypoynsibithities of the Leaders of the
Opposition” so that 1t can lead to the
Indian type of democracy

SHRI HARI VISHNU KAMATH
Mr. Deputy Speakei, Sir, clause 2 seeks
> define the Opposition and which parry
leader will be entitled to amenaties, salaries
and all these thungs, The criterion has
bzen entirely left to the Speaker for this
Huse and t) the Chairman for the other
House. But I would like that this pr -
vision be embidied 1n the ctatute itself
and nnt left to the hon, Speaker here and
the Chairman ot the other House. |
think 1t 15 dewirable that this cratersc n,
this yardstick, should find a place m the
statute stself I, theref ire, seek to pres-
cribe the ‘The Speal n
can certainly recrgnise the party which
has the majonty numencally, but 1n mv
humble judgment, the mimmum should
be one-sixth of the total membership of
the House, not one-tenth  Today, as far
as I am aware, the ruling of the hon,
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Dadasahcb Mavalsnkar, the Speaker of
the First Lok Sabha, still stands, the
yardstick still stands and 1$ stillin forcem
that for the Opp ) sition to be recognised
as a Party, the Opposiicn Party should
haveatleasta Strengthcf 10 per cent of
the House,

Numerxally, 1t 15 equwvalent
t0  the quorum  of the ~ House.
Unfortunatcly, except in 1969, there was
never a 0%, strong Oppt sttion 1n this
House “ince 1952 In 1969, there was an
Opposition having more than  10%
strength  Even then, the then govern-
ment did n -t extend to them the facilities
which we aic sceking to give to the Oppo-
sition through this ball,

I would Iike that the prescribed mim-
mum strength shiuld be inccrperated
here 1n the Statute stse}f  The House 15
well aware that 1n the election law, the
mimmum < the t ta] votes pc led has
been fixed—( rsaving the sccunty depe sit
—as onc-sixth and not 1/10 or 174 If you
uCt less than 1/6 ot the total v tes polled,
VU lose your deposit.  Not that T went
to putiton a par waiththis  But I think
there 15 some logic i 1t 109% may be
two httle, and 25% too high There-
fre, 16-2/3%, 1s the golden mean. So
I would very much desirce that this mam-
mumol 1/6 should be fixed 1n the statute
1tself  Therefore I commend the amend-
ment tor the whle-hearted acceptance of
the House

MR, DEPUTY SPEAKER I shall

nOw put amendments Nos 3 and 4 of
Mr A K R yto the voteofthe Houre,

Amendmenrs Nos 3 and 4 uere put and
neganiwved

MR DLPUTY-SPEAKER . I shili
nw put amendment No 15 of Mr
Kamath to the vote ot the House.
Amendment No 15 was put and negatived

MR DEPUTY-SPEAKER * I sholl
now putamendment No 23 of Mr. Semay
Maukheryee t> the vote of the House.

1he Amendment No 23 was put and
negatryed.

MR. DLPUTY-SPEAKER ., The

question 18
“That clause 2 stand part of the Bull.”
The motson was adopred
Clausc 2 was added to the Rull

Clamse 3—(Sal,
o Mn}; (Salary  of leaders of
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MR DEPUTY-SPEAKER * Now
clause 3 On clause 3, are you pressing
your amendment, Mr Roy ?

SHRI A K ROY Yes

MR " PUTY-SPEAKER Mr
Roop Nath Singh Yadav, I think you are
not mowing 1t

SHRI ROOP NATH SINGH
YADAV (Pratapgarh) No

MR DLPUTY-SPEAKER Mr
ﬁnmatén e you pressing amendment
o 16 ¢

SHRI HARI VISHNU KAMATH
Yes Itisinlist No §

MR DLPUTY-SPEAKER Now
Mr A K Roy

SHRI \ K ROY I move

for “tw) thousind, two hundred and
fifty rupecs per mensem®

Substitute—five hundred and one
rup~ s per mensem” (5)

We M mbers of Parliament get
Rs §97 a9 our salirv ind Rs 400/«
as th oomstituencyiAllowance  You
knw  Sir, that when we make a
cut Mottt we make a symbolic
cut ot Re 1/ towards disapproval
ot th policy As the Loader of the
Qpp nition 1 supposed to disapprove
the nohev, naturally he can be
given only Re 1/- more tor s
pertormance

SHRT HART VISHNU KAMATH
Imve

for cla1se 3, substitute—

“3. Lach Leader of the Opposition
shall be enutled t) receive as alary
of 1 v> thousaind two hundred and
fifty rupecs per mensem * (16)

T seen, i st of all a linguistic, a stylistic
change, and I will explain the rationale
behind 1t The rationale 15 very sound,
n my humble judgment, and what Shn
Samar Mukherjee has said has reinforced
what T have m view, when he made his
observation on the motion moved by the
nght hoa gentlc man from Ranch, that
mn West Bengal the then Leader of the
Opposition refused to accept the salary
which was fixed 1n the Bill The Govern-
ment will find itself m an awkward
position or a contretemps, may be hypo-
thetical, I am not sure, 1f the Leader
of the Oppomtion refuses to receive
the salaiy, accept the salary That1s why
I sav “entitled to receive” instead of
“pad t5 lum*. You can take the horse
%0 the water but cannot make 1t drink

8o also, if he declines to accept, 1t will

Bl

put the Government 1n an awkward situa-
tion Will they hand over 1n a thahs the
amount, or a cheque for Rs 2,250 ? I
think legally also the construction of the
~lause 13 unfortunate Because, 1If you
see the next clauses, cliuses 3, 4 and §,
about fringe benefits, all of them say
“entitled to recetve” But here it 15 said
“paid to him®. I do not see the rationale

behind it

Coming to the amendment of Shn
A K Roy, which suggusts that the
salary be fix.d at Rs 501, I do not think
1t1s reaso ible Because, 1 think he for-
gets or ovalooks the provision that once
4 person 1s declared and rocogmised as
the Leadcr of th= Opposition, he wall
not be entitled to th salary and allowance
of a Meatber of Puliumene We get a
salary ot Ry 500 and an allowance of
Rs 500, which 15 tax free, and during
a sesston we are paid about Rs 1,500
per month by w1 of DA There-
fore, during a session we get Re 2,500
per month So far av tl%n salary of
Rs 2 250 15 concerned T do not thunk
1t 1s tax free I do not know whether the
Minsster wants to make 1t tav-free So
far as a Member 13 concerned his daly
allowance and ttavilling all wance are
tax free onlv Rs soo will by taxed As
we have raise 1 the caling for tax exemp-
tion, that also will be tav (ree So, duning
the session a member gas Rs 2,500
tax frec Thercdore, T do not think this
figurc to Rs 2,250 1s very high I accept
the Bill 1n principle

MR DIPUTY-SPFAKIR I will
now put amendment No s of Shn A.K
Roy of the vote of the House

Amendment No § was put and negatived

SHRI HARI VISHNU KAMATH
3ir, before you put my amendment to the
vote, let us hear the Mimster

SHRI RAVINDRA VARMA 1
have hstened with great attention to
what the night hon gentleman from
Hoshangabad has to say I do not think
the clause as it has been drafted m the
Bill needs to be modificd 1n the fashion
he has suggested I am, theretore, sorry
Iam not in & position to accept his amend-
ment

MR DEPUTY-SPEAKIR [ Wil
now put amendment No 16 moved by
Shn %amath to the vote of the House.

Amendment No 16 was put and nega-
need

MR. DEPUTY-SPEAKER  The qu-
estion 18 .
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fMr Deputy Speaker]
“That clause 3 stand part of the Bill”

The motion was adopted
Clause 3 was addsd to the Bill

Clkure 4~—(Residence for Leaders of
opposi tion)

SHRI A K ROY I beg to move

Page2,
for clause 4, substitute—

4, Each Leader of the Opposition shall,
50 long as he continues as such
Leader, be duty bound to focus the
grievances of the fi e 1o the
policies and action of t! ovirnment
with a clear socio political alterna
tive to the present systum cau (g
those grievances * (6)

SHRI HARI VISHNU KAMATH
1 beg to move

Page 2,—
Jor lines 4 and 5, substitute—

“to the proper muntunce of such
residenc.” (17)

SHRI A K ROY My mamm em
phasis 18 this that the Leadir of the
Qpposition would be duty bound to
focus the grievances Hf the people to the
polictes and action ot the Covernment
with a clear socio political altcrnative
to the present system causing thosc grie
vances That means that the Leader of
the Olpposmon should be really the Lea-
der of the Opposition and not counter
fat Leader of th~ Oppoution It 15

ood that our Minster of Labour and

acliamentary Affairs does not want
to mugzzle the voice of the opposition
unlike the previous Government But
what he 1s domng 15 more dangerous
He wants to sweeten the voice of the
opposition We are talking of ‘parliamen-
tary democracy 1n England But look
at the hustory There the parhamentary
democracy took more than 200 years
to take the present shape Today, if we
want to comec n the torefront i the
sodje of bourg:oi democracy, we have to
gallop and 1n that galloping 1f we have
adopted the present stage of their demo-
cracy, we will be making a nustake
You know that 1n any historic develop-
ment, contradictions play 8 most impor-
tant part Contradictions, struggle, bet-
ween the opposition and the Government
are the guiding force that pushes the cou-
ntry ahead So, any measure to sweeten
any measure to collude, any measure to
have an understanding so that there 1s g
mm-pnrql system having same class
interest, having same philosophy, having
same gocial and political outlook, must
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go That s why I bave said in other
clauses that nwmerical strength daes
not matter What matters 15 the polsti¢al
strength If you wish the birds of the
same fcather to flock together, it will
nast help the country That 15 why,
any attempt by the Government to some~
how mancouvre or somehow tame the
opposition, must b. opposed because
1t s the struggle, the confrontation
butween the opposition and the Govern.
ment that pushes us forward

SHRI HARI VISHNU KAMATH
Here the clause says

Each T cader of the Opposition shall,
so lwmg as the continues as such
Teader, and for a period of one
month immediately thereafter, be
entitked without payment of rentto
the use of 1 furnished residence and
n>y charge shall fall on the Leader
of the Opposition personally 1n respect
of the maintenance of such residence ”

Look at the wastage of words What a
plethora of words ' T did not expect the
Mimster to fall a vicim  to such plcthora
of wirds A poet—I do not know which
poet—has rightly satd  Bravity 18 the
soul of wit? I do not wish the charge
to be levelled against the Minister,
the Member from Randhe that he s dull-
witted II¢ 15 noi dull watted at all
Therefore, my amendment 15 very brief
I seck to delcte the Jast bit Please look
at 1t, ‘no charge shall fall on the Leader
of the Opposition personally m respect
of the mantenance of such residence’
I seek to amend 1t hike this

Each T eader of the Opposttion shall,
s0 fong as he continues as such Leader,
and for a period of one month im-
mediately thereatter, be entitled with~
out payment of rent to the use of a
furnished residence and to the proper
mantenance of such residence *

How briefly 1t looks ! How convincing !
So, the Minuster, as & lover of language
and style, should accept this

SHRI RAVINDRA VARMA I do
not think that T am mn a postion to
acept my hon friend, Mr Kamath's
amendment  As far hus  allegation that
there 1s a plethora of words in the clause,

do nst know who should complain
about the plethora of words

MR DEPUTY SPEAKER I first
put the amendment moved by ShnA K
Roy to the vote ol the House

Amendment No 6 was put and negatived
MR DFPUTY-SPEAKER Now, I
1o the

pur Mr Xamath’s amendment
vote of the House



